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Jeds 671/96 Date of decision 16=8-96
Hon'hble Smtel akshmi Swaminzthen, Member (J} N
Smi.Pushpa Chopra, ' é%

Ww/o Sh.d.MChopr a,
r/o 1285, Laxmibai Nager,
Ney Delhi-110023
_ ces Applicent
(None forthe applicant )

USO

Union of Indie, through

1. Secretary,
Ministry of Health & Family Welfare,
Nirman Bhavan,
New Delhi,

2, Medical Superintendent
Safdarjuny Hospital,
New Delhi,

3. Or.dhownik,
Estate Jfficer, )
Safdarjung Hospitel, New Delhi,
oo Mesponuents

(None for tne respondents }

JR D E R (@RAL)

(Hon'ble Smt.Lakshmi Swaminathan, Member {J)

Nopie for the parties even on the second
call, We note that none had =ppsared an behalf cf the
applicant on the previous cates i,e. 12.7.96 and 14,8.56.

In the above circumstances, this J.A. is

dismissed for default and non prosscution,
. AaV§5;52~4?”&€<;, ’
{(Smt,Lakshai Suaminm

Member {(J)



